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A.K.Lhatterjee, VE

This is a Miscellaneous Application filed by the
petitimner ef 04 355 of 97 te bring en recerd one Shri Amitava Ghesh

as .a respondent as he has been prometed doring the‘pendeney of the

" case., It appears that an Interim Order was passed in the OA en 31,3,97

W’
é% the effect that any premmt1on shall abide by the result of t he
e
apgiicatlon provided the appointee is implegued as g party respendent,

F A e

.it is pursuant te this erder that Shri Amitava Ghosh is brought en

“‘record, The epplication is allowed, The said Shri Amitava Ghosh be

: &
implegded ashparty respondenty, The cause title be corracted by the
RegiSterLThe petitiener shall serve copy of the asplicatisen ferthyufith
24 (77
en the party responddnt, who may file reply by the data fixed, The

Lvrrztarnisis
order passed this date shall be cemmuntted to the respondents including

the party_resp@ndents. The MA is thus disposed of yithout any cest,
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